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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67, 87, 113, 126, 137, 181, 212, 266, 268,
269,277,.281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,

373, 380, 381, 384, 386, 388, 390, 392, 393, 394,

395, 400, 404, 406, 413, 423, 444, 453, 488, 492,

499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
. 634, 635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

" Thursday, this the 6™ day of March, 2014

CORAM: .
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

I. 0OA 29/2013

. C.H. Mohammed Yasin
S/o Kidavu Koya,
~ Chamayath House, Kiltan Island, _
Union Territory of Lakshadweep-682 558

[N

1.P.Latheel
* S/o Atteka _
Thiruvathapura, Kiltan Island, v
Union Territory of Lakshadweep-682 558 _ Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

, 1. Uenion"'l‘erritory of Lakshadweep represented by
) ‘ the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
| Union Territory of Lakshadweep
- Kavarathi Island-682 555
3. The Chairperson

“Village (Dweep) Panchayath
" Kiltan Island, Union Territory of Lakshadweep-682 558




<

(By Advocate:

o

The Executive Officer
Vxllagc (Dweep) Panchayath

: Klltan Island Union Territory of Lakshadweep-682 558

The Prmupal
Government. Senior Secondary School

Kiltan Island
Umon Femtory of Lakshadweep-682 558.

~(Mr.R.Ramdas (R3)

 OA 67/2013

Seedikibya.M.

S/o Abbosala Koya

Malayattiyoda, Kiltan Island

Ufnidn”'l“'e-rritory of Lakshadweep-682 558.

| Malsha l

S/o KlddVU Komaldm

' Thenakkal House, Kiltan Island
Umon T emtory of Lakshadweep-682 558.

Ab‘du’lla A.P.
S/o Khalid -

Alimapura, Kiltan Island
- Union Territory of Lakshadweep-682 558. .

Sayed Mzuhammed Koya C.H.
Slo, Muthukoya ,
Chamayath House, Kiltan Island

Umon Temtory ofLakshadweep 682 558.

Rafeck Khan H M.
S/o Abdul Rehman
Allyal Housc Kiltan Island

._U?UQQ lemtory of L. akshadweep 682 558.

(By Advoc Je: :“:“'?;habu Sreedharan)

Versus

- (Mr.S.Radhakrishnan (R1,2 & 5)

Respondents

Applicants



Un10n Teiri 1tory of Lakshadweep represented by
the Admlmstrator Kavarathi Island-682 555

,Qr of Panchayath
Umon Terrltory of Lakshadweep
Kavarath1 Island 682 555

)

| 3. The Chalrperson
| . Village'(Dweep) Panchayath
‘ Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer

Village (Dweep) Panchayath

Kiltan Island

U'niq_n Territory of Lakshadweep-682 558 ‘ Respondents
(By Advocate:  (Mr.S.Radhakishnan (R1,2 & 4)

Y _0A87/2013

I.-  Abdul Salam P.P., age 43
Slo. galdmuhammed

Puth yapura Kiltan Island
Lakshadweep

use, Kiltan [sland
‘ Applicants

.N}Ir:‘l?r)atap Abraham Varghese)
Versus

I, The Administrator
Union Territory of Lakshadweep

K-alv-;arat-hi -682 555

2. I‘hyv‘Dnector Department of Science & Technology

i

l,_dlq: ad' "eep Admlmstratlon

" Officer
nVlronment Warden

eparts
Klltan 'I'sland Lakshadweep -682 558

4, T he C 1a1rperson Village (Dweep) Panchayath
Klltan Island ILakshadweep-682 558 Respondents




LS S TR SE PR Sy W By
At I

(By Advocate (M1 S. Radhakrlshnan (R1,2 & 3)
(I\/Ir R.Ramdas - R4) -

4. ':O:-A 41-13/20135

l. = \/Iuthukoya T. P
Sko Kidave Haji
. Thlruvathapuxa Kiltan, Lakshadweep,

2. - Sal' “ | f':';
S/o Iblahlm Haji
Pandaxa Klltan Lakshadweep

3. Yacoob P K
S/o0 Subair. A.
~Punnakkad Kiltan, Lakshadweep

4. \ lbl;M‘Ohammed
- S/o'/-\tta.ka Aliyar, Kiltan, Lakshadweep.

5. Kunhlkoya AP
S/o Sayed Muhammcd P.K.

n Lak%hadweep . A - Applicants

(By Aa‘y@@af_é'-; st.Daisy I Daniel)

Versus



(OS]

6.

‘ lhe Administrator -
Union Territory of Lakshadweep
Kavarathi-682 555.

The tha_i rpe'rsoh
Village (Dweep) Panchayath
Kiltan 682 558

T he hmploymem Officer
Kdleathl Lakshadweep 682 555

D;l'ector of Panchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer.

Village (Dweep) Panchayat, Kiltan — 682 558

Héx"‘“t?ic.ulturél Assistant
Village (Dweep) Panchayat, Kiltan-682 558.

Do

(OS]

A%ad lla K C

S/o Yousuff
Kanmchetta Kiltan Island
UF ofI a<shdadwcep 682 558

Kunhl M ,
S/!o.Ambukoya
M iltan Island

hdddweep-682 558

S/O Mohammed_
Koma]am Klltan Island
UT f Lakshqiadwcep 682 558

Sf;df]@em P.P.‘ :

S/o Harhsa

I’uthenpura Kiltan Island
UT ofl akshdadweep 682 558

Kiltan Island
Hdadweep-682 558

Respondents |



6.

Abdul Kesim P.V.

(unhl K P

9/0 Muneer
P emamveh Klltan [sland

sUT of L -akshdadweep-682 558. | Applicants

(By Advocate: Mr.Shabu Sreedharan)

(V'S

Versus

Union. lemtoly of Lakshadweep represented by
the Admlmstrator Kavarathi Island-682 555

Thc DlI@ClOI of Panchayath

Union Territory of Lakshadweep " -
Kavarathl Island 682 555

:Ihe Chaiipexéon
Village (Dweep) Panchayath
Klltan Island Union Territory ofLakshadwcep 682 558

lhe"’l xecutive Officer
Vl]lage Dweep) Panchayath
Klltan Islcmd Umon Territory of Lakshadweep-682 558

The»anronmcnt Warden
aryment of:Environment and Forest
onal: Ofﬁce Klltan Island
Umon emtmy of Lakshadweep-682 558 Respondents

~

(By Acsi_'vp'gatc:;'- B (Mr,S.Radhakrlshnan (R1,2,4 &95)

6.

I

';(’)'A 13"7'/2013' 2

Jalaludheen K K.
S/o Qhalk Poovalap
'Ffoovaldp'.House letan Island




)

' c 4, 'Ameelall A P
Slo Syed Mohammed
Aiaka_lapuxa House Kiltan Island,
UT of Lakshadweep-682 558.

5. Tsmail T
S/o Yusuf
Tholiyoda House, Kiltan Island,
Ul of Lakshadweep -682 558.

6. Syed Mohammed Koya K. P
- Slo Mohammed '
" Kanjipura Héuse, Kiltan Island,
UT Qf_Lak_shgdweep 682 558.

7. .« Kasimkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island,
. 'UI ofl akshadweep 682 558. ' Applicants

(By Advocht

: M;jl.:.S;h-abu Sreedharan)
Versus

xy of Lakshadweep represented by
é’for Kavarathi Island-682 555

2. 1he Dlrectm of Panchayath

Umon Ten 1tory of Lakshadweep
R Kavarathl Island 682 555

5. *ﬁ“h’e. A 51stant fngmeex
Electrlcal Sub Division
Klltan Island ' 4
Umon T emtoxy of Lakshadweep-682 558 Respondents




7. OA 181/2013

I Sadakathulla A age 38 .
 S/oKunhi Ahammed
AJnad House Klltan Island
] akshadweep

2. Naxalulla P. T age 26
- Slo’ Kunhl R
Palltthtthlyoda House, Kiltan Island
L akshddweep S Applicants

(By A'd'voeate: Ms.Dajisy [. Daniel)
Versus
I, 1 l'teAdmthtxatox

Union Territory of Lakshadweep
Kdlealhl 682 555.

2. 1 he Chanpetson
,Vt.llage (Dweep) Panehayath
68

of"Panchayat

3.
artment. ofPanchayath
(avat athl 682 558 Respondents

(By Advocate MI S Radhaknshnan (R1& 3)

8. '0 A Vo 212/2013

P Pl lavvabl W/o Abdul Salam
' LabOUICI Agneultulal Department

Applicant

I. - The DiteetotgoﬁfAgliculture
Union lemtory of Lakshadweep
Kavalattl Island 682 555.



.2. Th-e‘.'Admlfus'ﬁator
Umon Territory of Lakshadweep :
Kavara{tx Island 682 555 : Respondents

(By Advocalc Mr 9 Radhakrlshnan)

| Sabir Al K
*Kuriyathiyoda: House,
Kiltan Island. "

" C.P. Firoz -

Chemmanam Palli House
Kalpem Island.

)

3. K.P. Chepiyakoya
Karuppathapura House,
Kalpeni' I‘é‘lah'd.

B~

ME Jaffef'f 'f-;-.;

Pakklpm House
Kd]pem Island

S. Ilabsa A

Ahkomc Hoﬁse
Klltan Island

6. A P Naseema :
Aynap it af‘,l;House

I( Applicants

B. Gangesh)

A I ,1mst1 atlo.; ofthe Union Terr1tory
of Lakshadweep, Kavarathi — 682 555.
2. The Dlrector (Serv1ces)
/\dmlmstra‘uon of the Union Territory
Lakshadweep (Secretariat),
Kaval attl = 682 555.

i Environment of Forests
-of Lakshadweep, -
) 555. Respondents



(By Advocate Mr S Radhaknshnan)

10. () A No 268/2013

U movn*"_":errltoxy', Lakshadweep

2. B M Mansoor
«S/0. Late AC: Mohammed Jalaluddin
Bharkath Manzil
Agali Island, Union Temlory
L akshadweep

(By Advopa,te: Mr. Grashious'Kuriakose)

G Versus

mmnstrator '
Umo Territory of Lakshadweep,
Kavarathl - 682 555.

1. ahe'”

2. T he Dneclm of Panchayath

Dcpartmcnt of Panchayath
: ]{_clygl atti — 682 555.

LJ

5. Spccna Officet:

“(By /\dvocate M1 S Radhakrlshnan)

1. ()A 269/2013* -

/\hdmmcd, Bash ¥ ‘age 32

ut;an Island,

Grashious Kuriakose)

V' ge (Dweep Panchayat Agatti) — 682 358.

Applicants

Respondents

Applicant



‘ Namblch'

11

Versus

2. 'The-éhairperSon'
Village (Dweep) Panchayath
* Kiltan-682 558

(VS]

The 'Empvlc')yment Officer
Kavarathi, Lakshadweep-682 555.

ha

Director ofPahohayath
Department of Panchayath
Kavarathi -682 555

:Ifh_e‘:;v}éx‘etcutive' Officer
Village (Dweep) Panchayath
Kiltan-682 558

wh

6.  Horticultural Assistant
Vlllage (Dweep) Panchayat,
Klltdn 682 558 - Respondents

(By Ad:\'j/'t);c:a.te:}: . .I(I\:'{I_r.S.Radhakrishnan (R1,3 & 6)

ous __‘:'1;1?t_an Island |
Lakshadw ep e , Applicant

(By Advocate M1 Grashlous Kuriakose, Sr.)

Versus




SRR 0

[ 3]

12
) Panchayath,
I Respondents

(By Adv hakrishnan — R1-3)
13. 0
1 ﬁa'ha' P

Slo Sayld VK.

\/allomkadlyodu

Kiltan Island; Lakshadwecp

Sayed l%adqsha Muhideen S.V.

Shahar Ban Vilas House _

Chetlat. L : Applicants

(By Adv:o:p‘a_te: Mr.Grashious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

UT of Lakshadwcep, Kavarathi-682 555.

2. Dlrectm _
Scnence & Technology
Chcllal 682 556

3. Dneclox ofPanchayalh
Run"’liDevelopment Department of Panchayath

s, Addl Sub. DlVlSlonal Officer
Chet]at 682 556

6. Jumor Sc1emlﬁc Officer
Chellat 682 556:

Respondents




I A K 'Sajeed

Kalpcm Island

I Ahadab1 :
Athanam Thottam House
Kalpem Island

L2

4. PP Sulalkha
Puthlya Pandaram House
‘ Kalpem Is]and

5. C P Noouehan .
Chemmanam Palll House
Kalpem Island

6 A K Beebl :
_'Alakkalal IIouse
Ka]pem lsland

7. M P Mohammed
’ - Mulljpura House
Kal ’e’m lsland:;

(By Advg ga. Gangesh)
Versus
1. fhe Adm 1strator

tlon :of the Union Temtmy

2. 'Fhe Dne’ctoni (Sew1ces)
Admlmstratlon of the Umon Ferrltory

Lakshac weep, Kavarathi — 682 555.

Applicants

Respondents



G LS

14

15, OA 300/2013

I B.Koya, age 42
S/0 Bammad, Bllutheth I-louse
Andrott Island.

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,

Andrott Island.

(V8]

4. P.P.IHassan, age 41, |
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Mathardpura House
Aﬂdl()H lsldnd

6. M. Bdmpathl age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/0 Koya Kidave, (,hettathada House
Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. I'.P.Shamsuddeen, age 30,
'S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10. «B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Pal ath Puthlyapura House,
Andrott Island.

12, AlJamal, age 48, _
S/o Abdulla Attalada, Al1yathara House,
Andrott Island.



13..

18

19.

20.

21.

24.

E

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ' ‘

« L.Khadeejomabi, age 47,
- D/o Buhari, Lavanakkal House,
Andrott [sland.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House
Andrott Island.

K:Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.
A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
‘Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
. Andrott Island.

P.N.Hakeem,'age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island.

.. K.C.Mohammed Hussain, age 39,

S/o Sayeed Ismail, Kannichetta,
Andrott Island. ‘

PI.P.“I;lamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.

3



25.

26.

27.

28.

29.

30.

31.

32.

34.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott [sland.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island. -

H.K.Hussain, agé 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House
Andlou Island.

K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Méhammcd Basheer, ége 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K. .Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A. Rasheed Khan, age 39,
eed Ismail, Aliyathara House,
t Island.

K. Abdul Salam, age 33,
« §/o Muthukoya, Kannathlmmada House,
Andrott Island.

K_K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andloul land



38.

39.

40.

42.

44.

46.

47.

P.Mohanmled. Rafee, age 25,

S/o Mullakoya, Pachanal House,
Andrott Island. |

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,

.S/o Pookunhi Koya, Thekila Illam,

Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M,C".l_-_vjlammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island.

bol<unhi Koya, age 30,
coob, Kolikkatt House,
Andrott Island.

K.Der&esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



N

Lo

I

wh

12.

The Adminishator
Union Territory of L akshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555
Village (Dweep) Panchayat.

Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

I\/loha)%]med Shamsheer M.IC. -
S/o Bathesha U:P.
Mayamkkada House, Androth.

Mohammed Asker -
S/o Seethi

Aliyathara House, Androth.

‘\‘(:)ELl‘:sul:wl'aldmn M.K.

S/().:Su-ed Koya

v mkakkadﬂ ouse, Andloth

med Kasim P.P..
S/o ;-Jdave Palathupra House, Androth

Abdul /\kbal
S/o @uban _
Pandath Puthiya Pura IIouse Androth

Mujc-;:eb Rahman
S/o Tbrahim v
Aliyathara House, Androth




13.

14,

15.

17.

19

Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma

- S/o P.K.Kidave

18.

19.

Palathupura House, Androth

I\;/Iuhaﬁlmed Khaleel

'S/o Abdulla

Aliyathara House, Androth -

Muhéih_med Basheer C.P.

S/o Abdul Khader
Cher_ikkal Puthiyapura House,
Androth.

(By Advocate Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



1.

&

0A 3012013

/\tta.koya T.V, age 44

- Slo Koya Thankgal T,

']hall ”'yVallyakkduu
/\n ) Islandm

Sayecd‘ Koya ‘age 43
Sto Koya” Kldave Allyathara House,
Androth Island '

Mohvammed, age 54
S/o Shaban, Biriyammada House
/~\ndirothlsland.

Yousaf, age 60
S/o Ahammed Kandalath House,
/\ndloth ]sland

Mu)ec[) Rehman age 35
Koya, Karachetta House,
/\ndq'oth Island

/\bdul Naseu age 38
Slo: Nalla Koya Kunnashada House,
/\ﬂlelh Island

Mohammed Bd%heel age 37
S/o Yacoqb /\llyathdra House,

' /\ndlothjl' and 3

Pook0ya'ag' )
S/o: Koyamma Mayampokada House,

‘ /\nd1oth slan

Noufal age 43
Slo. Koyamma Koya Thacheri House,
/\ndnoth Island

A311| age 437



14,
IS,
16.

17.

20.
21.

22.

23.

24,

Koya, 'age .48
S’o Sayeed Mohammed Thachen Moosathada House

I

Al’ldl oth Island

Jalal age 37
Slo: Kunmseedhl Palathupura House,
Andxoth Island :

Falook age 49
S/o: Koyamma Pochalam House,
: "dloth Island

'Hassan age 51
\bdu Khader Karachetta House,

b

Andloth Island

cer age 47 _
ildave Moodampura House,



-

25.
26.
27.
28.
29.

30.

32..
33.
34

35.

: S/o Sayccd

s 2y
.

riyanalakam House,

| 'Kar_iaalét.h*‘House,

| Andlothf" sla LA

Mohammed ‘Saleem age§42 :
Slo- Sayeed;— _io_hammed":"Kunnashada House,

/\ndx oth Island

(Jdiool age 4] S
S/o lhangju Koya Pentamvell House
Andloth Island

Slddceque l age 43
S/o Kidave, Modlyothada IIouse

' /\nd1oth Island

| glidlwavas' égé 33
' S/o Kunhi- Koya Pochalam House,

Andmth sland

Illyas E'age 365;: - v _
S/o-Hamza Koya Allyathara House

_ An(lOH Island

Mohammed ‘.Easheer age 39 v
hammed, Aliyathara House,

And1 oth Isi

;.g_ L e




23

36. Mohammed Saleem age 33
Sl Koyamma Kanmpura House,
. Andloth Island

37. ShamsuddCen age 33
S/o Abdul Kader, Bellchetta House,
Andxoth Island BRER

38. | ‘Kunhmeethl age 47
S/o /\boo Sala, Lavanakkal House,
Andx oth, I_sland

39. Yécoob age 45
Slo Sainddeen, Kunnashada House,
Andlotl Islcmd

40. - AbdulJabbdr agje 38

' S/o Sayeed Mohammed, Kannichetta House,
Androth @]and

41. Jamal age 41
S/o S.ayecd Bukan B1dumkattu Bllutheth House,

42,

And] oth Islaﬁd

43. ;Sajma Beegum age 29
~ D/oNal] akoya Lavanakkal House,
Andloth Island

44, Shahana§ Beegum age 28

45.

46. N-lsamuddecn PP T age 33
S/o Nasal Chodath Housc
‘ Andxoth Is and

47, Iqbal agc 42 ‘
~ Slo. Yousaf '”‘“ddrdm IIou%e |
/\n.' oth Island,g_




48.

49.

50.°

51

54.

55.

56.

57.

58.

59.

“‘i*avﬂv*?:éﬁ_@ .

Ilassan age 39

: S/o Saycui Bukan Matharapura House,

/\ndloth l%land

Mohammcd Salcem age 38

S/o You%af lhallath IIou%e

/\ nd1 oth“ I‘sland

Mohq 111’&'—3’6"M%U§fhéf3

‘ S/o ookoya Neganmadallouse

Andnoth Island.

K()yd age 36 -
S/o /\ttdkoya Mathil House,
Androth 1 sland

K amxl aoc41
S/o Muthu Koya Palathupula Ilousc

' /I:\nc_hlot‘h Island.

: - ;';';‘. ge:‘)‘()‘» .‘?‘,I
"-‘1h] Koya Lavanakkal House

) Al{dloth Island

Qakanya agc 32 __
S/o 1 \/Iuthukoya Bilutheth IIouse
/\ncloth sland

Sallh ‘ape )7 .
S/o Kumkoya /\ynamada House,
/\ndxoth sland

R 1hmathulla 1'-agje 39

dcbc c,,,Blluthcth House,
/_\ndloth lsland |

\/l;ohdmmcd-/\slam Naser, age 40
S/o Sayccd Mohammcd Palhyet House,
/\ndloth Island

ﬁ. Séye‘ed' Mo_,hé;miméd, age 42

$/0 Kasimi, Achadapurakattu House

i Ahdi’()ih?’]slahd._

/\nvgl I ussam age 29
S70 Poi koy %Kunnashada House




63.

- 64.

65.

66.

67.

68.

69,

- 70.

71

_S/o /\boo Salah Pelumpalll House.
Andxoth Island

Mujeeb Rehman, age 37
S/o;Sayeed Buhari, Karakunnel House

- Androth Island.

Noufel I, agc 33

S/o Nattaya Koya Cherlyadam House

Shamsu Shumoos age 34
Slo Chenyakoya M. Pentamv1lapura House
/\ndnoth Island

:aiﬁdafhu Lavenakkan House



72. R%} 1at, ageu42 _
- S/ok ookutty M.; Mat}nl House
/\ndroth Island %

73. 'Mohammcd Hassaﬁ" ge:37 :
Sl Sayecd MShami d, Achammada House
/\ndnoth Island:

74. Shamsudee ,_a’ge 32 T
S/o Muthu Koya K. Nel]a1 House
/\ndloth Island o

75. Mohammed Naseet age 28
S/o Muhammed, Pentamvellpwa House
Androth I%land

76.. Raula h Beegum age 29 - |
- Slo’ lhangakoya Alathupma House
/\ndlolh Islcmd

77. }athahuddeen age 38
| S/o I\lddvc U K Makket House

78. B
,adel Moodampura House
}_,slandn '

-79. Moham‘med M_ustafa age 33
S/o Ahammadlya Jabalpura House
/\ndloth Island

SR ) i ‘5.
80. Mbhamnj‘l_ d. Kasim, age 47

., Makket House

:gooé_ajilq, age 40

81.
' amined, Bilutheth House
82.

83.

S/o Ahamm’cd Makkett. House
Andxoth Islan L




84,
85.
86.
87.
88.
89,
9.
91,
02, i
0.
94,

- 95.

A
' /\ndloth Island

27

_ /\ual\oya aé,c 49
Sho Vacoob Allyqthaxa House

/\ndloLh Islai

P:":‘hlyapuxa House

S/o Sayced Mohammed,Palhyett House

/—\ndloth Island

Bashcel age 55
T hachcn Moosathala

, Andtoth Island

'\/lohammcd J”aiook age 33
S/o Nallakoya, C.L., Tharampalli Makket House
/\ndiolh Island

. Salecm age 31

S/o geethl Kalakunnel Hbuse
/\ndnoth Island

Moha‘mmcd Ka51m age 33
SayieedMa

S/oSayeed (5 {éul Kandalath House

.Sabn Khan age 33

'.‘S/o Koyammakoya “Thattampokkada House"

cari _Podamkakkada House



96.

97.

8.

99. -

- 100.

102.

103.

104.

107.

23

Edayakkal House

K n,‘cfilali House

Mohammed Musthafa 'age 42
E dayakkal House ..
Andloth I%land

Navas, agc 25 , :
S/o Hussain, Thahira Man21l
/\ndroth Island ’

Sl;‘fnavas,; ag,e 33 4.

Ilassan age 33
'%/o Secth] M, Lavanakal House
/\ndIOth Island '

Mohammcd Basheel age 42
S/o Yousaf Nellal House

/amul Abld, age 26

A %/o KldaveK Palliat House

/\ndloth land

: Muthu 'Koyé age 39

Slo Kunhl Scethl Makkette
/\ndxoth sland

;u;khbgel, age 30
koya,Kerakkada House

iage 27

o .:A'.‘ 2 i e Tk S 0, g .
B 8RR T SR

S/o‘ KoyaKidave M.P. , Pandathupura House
A /\ndxoth Islcmd



®

109.

118,

Uba ulla age 29

Slo Sathar Kanmpufé‘ House

/\ndroth Island

Jalal, age 49 |
S/o Yousaf P. Mood-'._ ,pura House

: /\ndloth Island

K_idavg, ‘age;SvS”
- S/o Indeen M. »Birlyammada House

Andxoth Island

: ‘Kldavu age 59

S/o Irjab Mekkat House
/\ndloth Island

: 'Mohammed Salahudheen age 26
S/o Koya T.P., Kandeth House
Andxoth sland

Mo dmmedg;AIthaf age 24
9/0 Jamal Mayompokkada House
/\ndlot} lsland e

. Abdul Gafoor, age 28
S/o Nallakoya T, Bappathlyoda House

/\ndloth Island

Mohdmmed Yathlya Khan, age 23
S/o Basheex K Mathll House

Kunmkoya ages35 |
Slo Ahmed, Ponmkam House

/\ndxoth Island



121,

123.

124,

_/\I’ldl oth sland

/Jamul /\bld age 4
S/o Assam(u N. P Kandalath House
/\ndloth Island ' :

Mohammed age SO o
Slol /\bdul Khade1 Kaval Chetta House,

S/o §1dd1que,§.Kunna‘_‘1_,da House
/\ndloth Island SR

\/Iohammed Aboo Salih, age 37
S/o Musthafa ‘Ammelam House,
/\ndloth lsland

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House
/\ndxolh Island

5. \/]ohammoc RafeekCP age 38

127.

128.

129.

130.

131,

(kas }31lutheth House,
/\ndroth Is]and

Mukbeel age 2‘3
S/o1 \/Iajecd 1, Pelumpalll House,
/\ndloth Is]and

RclShCCd Khan age 33
S/o deave Al Bny adachetta House,

Iooj( age 31
u'nnel House
/\ndtoth Is and.. '

Rahmathullah,;;ﬁage 31
Slo Koyamm 1KCP. , Bappathiyoda House :
/\ndnoth Is[and

Mohammcd Kaslm age 30~
Oy : Kennashada House




| 132, 'Mohammcd P za_l age 38°
S'/o' K’ndave*M’f | {Kandalath House,

M, age‘3‘8 :

133,
: Makket House,

134, S
S/o. <1dave Poovadakkattu House
: /\ndloth Island '

135. Mohammed Saleem age. 31
S/0 Hassan Kunm Keyiyoda House,
'/\ndloth Island

136. Koyamma age 47 ,
' 'S/o Aboo Salch Kavalchetta House

| 138. /\bdul A/eez Khan age 41
o S/o Mohammed Blrayammada House,
/\ndxoth sland

139, sjanl dddeen ag632
140,

141,

143!




' M“t&‘é‘* vk kr"s““’

144,

5. iy

| Andxothllsl"and

146. Mohammcd qbal age 38
S/o Nallakoya, Perumpally House,
. /\ndloth Island I

147. I’ookunm age 56
S/o Yousaf Iajl Bappathlyoda House,

148. Moh *d B :
‘ S/o K]davc A Mayampokkada House,
/\ndloth Islcmd

l

149.. Chenyakoya age 36
S/o Kunnikoya . P Thachen House,
Andloth Island :

150. Nasccmudhcen K S P., age 28
S/o Abdul Khadel T Kalachetta ‘Sarommapura House,

151,

152, Liye ulahman age 31
Slo K uhmko ya M.P., Chekummada House,
/\nd1 oth, Island*; L

153, Kunhlbl age i6
: S/o Kadel ‘gumpalll House,
/\ndmth sla do;o

a, "A‘liyeithara House,



156. S

158.

- 159.

| %/o Bu}ﬂa}{ VaKlj Che

5,‘bl<ade House,
Androth Island , ' L

Bashcel‘age 40 '
Slo’ Sayecc (unnpas ada House
Andloth Island

Mohammed KUlalShl age 25
S/o. Sayeed Mohammed Karakunnel House

)

" _/\ndloth Island

160.

Snaj, age 47 -!7 |
S/o Kidave K, Kunnumpura House,

/\ndlolh Is]and

l>61'.
162.
163,
164.

165.

167.

Mohdmmcd Raﬁ age 31
S/o'k lam/a Koya K. Pathummapuxa House,

. Andloth lsland

Andnoﬂthwl S ,and

§ajeed Mohammcd age 54
g/o Kndavu Poovadakkattu House,

-

]:'hachel’i House,

é:-P.',:Thacheri House,

A Andloth I%l‘and.-;

Yakoo‘b.,‘ age 40
S/o Kldavu ,’Ammelam House,
Andloth Island




- 169.
170.
171.

172.

175.

176.

1

v ]\cl\’dl ath1_6'82 595

Qgﬁnﬂ*\i}ﬁv:‘ rgzv,i}ﬂ-g' .

/\ndloth Island.:

Mohammed Kasnn age 46
S/o Yousaf, Bappathlyoda House

/\ndloth Island

Kadceja agc':ST
D/o (1davc K Thacheri House
/\n(hoth sland

\/lullal'b. 'ag(,S

All /\kbar K age 25
5/0 (,hcnyakoya Kannathimada,

Applicants

Versus

I ho ‘/\d:mlmstx ator
Administr atlon ofthe UT of Lakshadweep

/\gncullure
Weep, Kavaxathl 682 555




17.

(By Ad\/ocate Ml ‘S Radhakrlshnan)

OA 302/2013

Iaﬂm age 35

S/o Babujan, Pa methechetta House
/\mlm Island

S/o Altakoya .”Mahka House
Amml Island

Nallakoya age 40
9/0 Abdulla Koya Puthoya Kanmyam House

/\mlm Island

J";a’bb"a'x P age 36
S/o (,herlya Koya, Purakkachetta Housc
/\mlnl Island

Respondents

Applicants



Versus

1. :'I he Admlmslxalox
.Admlmstl atlon of‘th

; of Lakshadweep
_:Kavaxathl 682_5‘ : ‘

e f'Panchayats
ufatlon ofithe UT of Lakshadweep
Kavalathl 682 555 L

3. Dlstrlct Panchayat
Amini represented by its
Executive:Officer.
4. Village (Dweep) Panchayat
Amini Island répresented by its
Zxecutive Officer. g Respondents

(By Adé\}ocate:iMr.S.Rédhakrisl‘man/M/S Sheriff Associates)

18. OA 303/2013

I Aboobakel P ‘age 41
9/0 I\unhlkunln Pallam House
l\avdxalhl Island '

2. \/1uslhafa B I\ age 45
Slo Sayccd Bakakada House
Kavaldthl '

4 Abdul Naz : 'age 3
S/o Chcuy <oyc1 K., Aynipura House
]\(l\/dlcllhl Is]and

5. Yaéoob K P' age' 41
Slo Kidave U P Kumpapepwa House
Kavamlhl ]sl'md '




15.

. \/I LIJGC b, Rehm

Mu]ceb Re”
- Sho Ihangakoya Blrekal House

":;';;U.P,., age 3'4-

_fB age 30
I\avalc\thl Island

'Sajllha P.,age 32

',D/o Alr /\xadam Poovmoda House

Ka\/dldlhl Island

BdShCGl P age 44 SO ‘
3/0 Moh ded Palllpula Puthiyalllam House

S/o /\hmed I\attlmmada Kadapurathaba House
Kavaxathl Island

_ Saltcm A. P agjlc 34 !
' 9/0 Mohammcd C.p. Athampapepuxa House
‘ Ka\/cnalhl Island

T-1uss iig'P.A., age 29 }
2j1 K.P:, Puthiya Alikom House

nikad House -



20.

21,

22.

23.

24.

25,

26.

27.

28,

29.

30.

v S/o Kasim '

B T

38

§/0 Hamzath A I "’ﬁya_biyoda
Kavaxathl Island o -

Mamkfan K.p ':age 30

-S/o Abdulla A, Kuttltapepura

Agatti lsland

Hldayathulla S. M age 36
S/o Ham7ath B: K Subalda Man21l

S/o Chcx 1ya Koya K. P, Pakxchlpma
Kavalathx Island

Sulxmdn ]\ P agc 38 ,
S/o Kldd\/e U.P. Kuttlpappepma

: Kavalathl Island

Yacoob C P age 40

kav&ﬁwﬁismnd_'

/\uakoya B agc 41 v
Slo A voobackez 'M.1, Birekal House
I\d\’cllcllhleSl’l &

lliveedu House

k.K.‘, age 31
Kunnamkalam I—Iouse

M ohamme



e .
32.
33,
34,
35.

36.
38.
40.

.42,

Kavaxathn Island

9/0 Babu;an M Puthly'_ jura House
Klltan I%lanc TS

Hussamalx K. P ,age. 33

- Slo, Muhammcd C, (ultlthayapula House

l\a\/dldlhl Island

gt'llaimah M' ’ége 37

S/o Hamzath M., Maidanoda House
l\avaldthl Isldnd

Ka)a Hussam C agé 37 :

S/o /\hammed Khan T.p. Chungam House

1anTK age38

Mohammcd '-Shaﬁ K. P ,age 32
S/o @ayed Poo A, Kakachlyapura House

' l\a\/dldlhl Island

Mohammcd Raﬁ B ;age 33 |

' S/o /\ltakldave F P Beelanlhoda Houée

thi lsland-‘l; B _

,r:

l-ee <ee] House ‘

S/;dChe_riya'KroyaP '-m Pullpmnakad House



)N 'haullnmcdl Ama.h'atihakepura House
Kavaxathl Ishnd

46. Shalafudhecn agje 24
S/o,Ali A, Poovmoda House
Kd\/dldlhl sland

(By Ad\{o'c'ate:'7Mlj‘.K'."B.Gangesh)

Versus
I.
2. Departmen
_ ;Ul of Lakshadweep

Kavamthl 687 555 Ieplesenled by
3.
4.
S. i :I"loc (D\vccp) Panchayat

Kav nathl lsland lelCSCﬂth by its
l xccullve Ofﬂtcx

nimeectta House

T

Applicants

Respondents



4. P.I. Quaj agc 3
S/o Abusaia, Putjlyalllam House
/\mlm lﬂland

5. K. K Ra/ak age 27
S/o- Khadexkoya Kunnlyatamkakkada House
Amml Islcmd '

0. P Ashlai 'age 37
S/o Ahamed Pallam House
'Amml slcmd

7. K C MbOsa' ag?e' 44
~Slo /\tlakoya Keclachely House
/\mml I@land '

8. B Kasnnkoya ag,e 42
S/o C,hm 1yc1koya Balapp House

10. Raheem ‘M;a age 33
g/o Abdullakoya Madam House
/\mtm Island .

] 1. VPookunhl

Sk T.C. Yousaf Noonmahal House |
/\mlm ]qland ' , ' Applicants

Versus




\w@e ,,&w;; s %wa L ——

2

2. ‘Diréctor of Panchiayats - | °
@ ’mchavats

| ofl e UT of Lakshadweep,

3. 'Dneum of o 'ucatlon i
:Dncctmdte oi ( 1]
/\dmlmsuatmn oflhe
Ka\/dldlhl 687 555

{_fLakshadweep

4. \/.ijllage'_ { I)\«\)Zt‘,;ela) P\ancha:)';at
Amini Tsland represented by its
Exc'cutive'-'()'l?.f’lcer.' Respondents

(By Advoccue M1 S Radha Kris man)

20. () A No 375/7013

I Mohammcd /\bdul Razak
%/0 UK. NaHa Koya
/\Ildlddd HOLISL
/\ﬂdl()ll lsland N

2. K Mg)oscl

(N

/\ndxou Islcm, Applicants

(By Advocate M. K B: Gangesh)

. lhc1 /\dmlmsuatm
\dimi 1suauon of the Umon lemlony

3. Dcmltmcm 01 1~nv10mment of Forests
Wnion lcmlmy of Lakshadweep, ,
Kaviarathi =682 555. Respondents
S S



(By-'/-\d:i\

[hirinikkadu

b/o Hd-de:lh K P ' Palllpma
KanIdlhl Island

| /\bodbackel l ., age 34

3.
S/o athahulla Puleenakeel
Kavanalhl lsland
4. le’hangcél A. P ’agc 32
- Slo. Ilamwd Allapma
I\avamthl lsldnd
1
(By Advo ,' AT“ 'f3 Gangcsh)
Versu_s
. '1 he /\dmlnlSlIleI
/\dnnn,;stnahon ofthe UT of Lakshadweep
2.
3.
‘ »vKavaxathl 62)” 535
ncplescmcd by its DnectOI
4. \/’nllagc (chgp) Panchayat

Kd\/dldlhl 1sland represented by its
I: \CCLlllVC Ofﬂcm

S ';\7 .;;S_;?_"‘_Rfagha‘krivs'hnan).

Applicants

Respondents



Cgreen i T, -.'?_,\:Q,j;rp;.",:»_s:;:;n:-::r,.ﬂ:;\'g;: PO

Wy
2. @A32IN0I3
l. S
inakkad,
2. , ,
olapura,
(By Advocatc Mr. K. B Ganoe%h)
VCISUS

I, The Adininistrator
/\(llnn|11°11c111(>n of the UT of Lakshadweep
‘l\avmfuhl 687 535

2. 'Dncum ol anfdhayals

‘Dcpanmcm ofl nvnonmcm & Fonests

3.
Union Territory of L. akshadweep
Ka,\/cualhn 667.555

4, \/|Ha0c \Dwecp) Pﬂnchayal

Kayarathi [sland 1eplcsentcd by its .'
l ,\uuuvg ')if'

\/o v Ohcll ood Hay Chendipura,
l\cl\/clldlhl

2. @a‘ihii;lv I liramc;c'd'i}?"fp..,‘ age 39
$/0 Atiaj IK.P. lf.okaj'a Chepura House,

I\d\/dlcllh O

3. Mohaml ,age 35
lan ,Karutholapua House,
4. . age 41

allam House,

Applicants

Respondents



wh

adam House,
(By A
Versus
l.  The Adniii_ﬁi-sh‘é{ﬁor
Administration of the UT of Lakshadweep
Kavéi'athi-682 555.
2 EDnectox of Panchayats
Department.of Panchayats
iAdmlmst_ratloQ ofthe UT of Lakshadweep,
3.

?Dneuoilale of Lducallon
Administration of the Union Territory
of | J@hddWCCp, Kavarathi-682 555

4. \/illage"( )wmep'p' Panchayat
Kavarathi Is]and 1ep1csemed by its
L)\GLUUVL Of 1cel |

24..
I M ag638 :
z"ed Madeena Manzil, Kiltan.
C 011?';Tw131mg Centre Kiltan
Stou, K ,"c,pe lC,L"J:m
3.

Applicants

Respondents

Applicants



| ‘:Admlmstratl(l)n ofthe UT ofLakshadweep,
Kavarathi-682 555. E

lhe (,hlef l*xecullve Ofﬁcer
District Panchayat Unit

- Kiltan, Union I’emtmy
of Lakshadweep-682 557

(ByAdf\)Q'.caté:' M"r;;‘St.Riél_dlqakl‘i::sllnan)

oAssR

_ssaxp_l(C agc 34

: _cd Mohammad AM.
Kattlydmchatta (House) Agatti Island -
UT:of Lakshadweep: -

W()lkmg> as-casual labourer in the Department of

Smence & T cchno;ogy, Agatti, Lakshadweep.

| Hydel P
Slo Sayced Buhan Hajl U
Pokkathappada "‘H' use) Agatti Island

WOI dng as casuél laboﬁx rer in the Department of
%mence & 1 CChnology, Agatti, Lakshadweep.

) ":C‘H_'etlat Island

urer in the Department of

Respondents



47

2. Chaupelson :
Village (Dwocp) Panchayat Agatti-682 557.

3. Chaupmson

Vlllage (Dweep) Panchayath Chetlat Island-682 554.

4. The Jumol Smenuﬁc Officer _
Depaxtmei of‘bmence & Technology
Chet l41-682 ,5'4' I

5. The Jumon Sone.r.lt'lﬁc Ofﬁoel _
Depaxtment ofSc1ence & Technology
~ Agatti- 662 557

6. I)nectm ofPanchayath
A Depanmem of‘Panchayath
Kava]alhl 682 555

'(By Advocatc M1 S Radhaknshnan forR1,4,5 & 6)

26.
1.
2. K Azhax
S/" ‘%ayed Buharl
3.
(By A { R Hariraj)

Versus

Applicants

iél<ose, Sr. & Ms.Daisy 1.Daniel)

Respondents

Applicants



L.
shadweep
2 AR .
Un on kshadweep
Kd\/dldlll s
3. ‘%ub Dlwsnonal Of icer

Kiltan Island; Umon Fe

: Ié‘ry of Lakshadweep
Kiltan, = ' :

4. Dilcclél
Scxvlces L
: UT ofLakshadwecp, Kavalattl |
(By Advocate: M_r,S;-;R‘adhakrlshnan)

1. Kassim /\ o
Sto. Auakoya p P
v/\hyathaxa llouse /\ndlott

(OS]

\'/Iohdmmod llassan Ck
Slo. Kunhxkoya SVP
'I dayakkal I—Louse Andlott

4, Mohammcd Raleek CK
-~ S/o, Koya K. C _
(,hcx wa Kakkanal House, Andrott

5. I\/lk)lwc{mmc Kénﬁaldddin M.K
S/o Shlhabuddm Pooxoya Thangal

6' .

7. "\‘A(:'J‘():i“ul 'l‘q_ssan A
S/o Nallayz ‘;oyd UK
/\ualada ol c,';/\ndlou ,

AR g s 4 T
S H AL RRC P T
¢ Ha " 4

Respondents:



Applicants

ofLakshadWer, Kavarattn - 682 555

2. Dncctm of Panchayats .
' Depaxtmcm ofPanchayats
Administration of the Union Territory
()l L kshad\vcep, Kavalatn — 682 555

3. _Dcpaxtmem ofHecmcnty ,
~ Union lcmtony of Lakshadweep
Kavarathi- 6‘32 555
Vlllage' (Dwecp)§ Panchayat

- Respondents

2 Bes _1-at,_hum;ma;.}-;';;\/_“"-a

D/oAgasmiKoya, Puthanveed House, Agathi

(OS]



9. |

10.

IO :‘,:"-!‘;‘}Lﬂ;'.lE\‘hm,‘,;w;#"hfﬁlgl:{ﬁ.: I

S/o Kasmi Koyd (,

Poownoda llouse Aoathl

U mmCl M

Ku'nnaiha am | ouse Agathl

\‘a?oi Ko
S/o.Kidave

BO

Kunn1kat|nyapﬁa IIouse Agathn

Showkdlhall M
S/o.Ummer: B

l\/lakaydahoda H”‘ouse Agathl

S/o'Mut.hath
Palhada llouse /\gdlhl

boobacl\el N M
) L}J; Rahman F

/\/ var C :
Slo. Mohammed Koyd T.P
C hallakkad lIouse Agathx

: backcn K



20.

21

24,

26.

28.

30.

3§

'Kqu P :
_S/o Kunhlkoya

5l

: S/o Koya

Blyathablyodal ousc Agathl

Nafleesa M.K_-
D/o.Abdulla Koya K
Moothamkakkada House, Agathi

[ Ioda ll()usC Agalhl '

K asmlkoya K
Slo. /\bbobdpl"' g (oy
l\amalmalmlyod a Puthiya Illam, Agathi

[S—]

boobacku U P
S/o./\ll Mohammed

/odvx House Agathl

[Endambi M
l,)/o /\udl\oya _
Mamyam chlyoda Housc Agathi



32,
33,

34.

36,

38,

40.

41.

42.

'_43.

’ Samccn

Sctycd \thdmmcd I~ 2

s P A et s e,
R e el g s
S R T

52

lllam, Agathi

S/() Ma)ccd-=

.\/hnlhmlho ] Agat}

S/0.Kalid"P
l_.llgi_l 10L1sc,__/}gat}i_i. :

Nd'SLLl"jl‘ P': .
Slo. Muthall

'l hel\ku I’uhLyé Illam Agathl

U baid U
S_/Q_..I—_l.amza U
lJmmmerodach‘etta House, Agathi

Sycd Mohammcd K T
S/o /\boo Sdl’l l

| Mohammed S
ram House, Agathi

Abddlla Bl 7
S/0.Fathahilla
B‘iiy'éi‘shfc‘lbiy;o;cla‘ House, Agathi -

.IhJcnomma I Pi
l){o'A.L?dul kaduI/O)/a P (,



Koodam House Agathl

47. Showkathah
S/o.late Attakoya
Sallamyodd I lousc Agathi

48.° Nl%samudhccn V K .
S/o llam/a C:K (Late) :
Vadak l\ccla Illam /\gathl .

49.

50, Mohamimed AlLCP
- §/o.Kasmi: KoyaA
Chachalakapqda louse Agathl

} :

“Applicants

1"0_U1ﬁon Territory
ec| K‘_Nav_a__lattl - 682555




CERTRI e

Respondents
I Ummcx F leOk Shaﬁ
S/o0.Aboosala
Malikakal HOUS@ Ammn
2. PA Saycdah FO
Sto. llam7akoyal -
Puthnya Asharoda House Amlm
3. Rahmath gam : ' _. -
D/o Ahamed 1+ Malikakal House, Amini
4. Ahamedkoyab.» :
%/o Koyakldavu "Surambi House, Amini
5. ValJyabn P: L o
D/o /\nthukoya P alliyachetta House, Amini
Applicants

: ',:,i:'..f\'/e'frsus

l. I hc Ad.mmnslnalox ‘




dweep
/ Director of Education ~ 682 555

682 555 Respondents

(By Advotate: Mt R 'dbaik;i‘ghnan)




oty b A,

9.
3;1 Island
| 10, S
1 D/o Vallya Abdurahlman
| Vadakkumelach‘adam Kavarattl I[sland
1.

L émmed K P 4
apula Kavarattl Island

12. Beefathumma B
D/o. Aboobacl;er

Beelamthoda‘f’;KavAaArattl Island

13. Rahmath Bcegum P P
D/o.Attal K.P.
,Pochdlachepma Kavaratti Island

2. Duccton (%cx»‘.vrces)
Admlmstlatlon._ofthe Umon Territory

(By AdvocateMxS Rﬁdﬁakri‘lshnan )

L
e

Applicants

Respondents
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l.

2. :Attakoya et

' S/a. Muthukoya . ‘
Suzambl House Am1m

3. Anwar Hussam

/0. Essa .+ o
Kouapura House Amnm

4. Sajltha Beegdm :
Dio, Sayeed Abdulla Koya
Belx ﬁouse Amnm Co

5. Hameedathbl ‘,
D/o. Shaikoya
' Monakkallachetta House Amini

6. liassainar
S/o Mohammed
/\llmmcchclla House Amini

'a’éHét'ftfb%ag}'jloiJse~,lAmini. Applicants

Versus

| The Adminjsirator -
Adminjstration‘of the Union Territory
oi L akshadweep, Kavaratti — 682 555

2. D;xsectox oI Panchayats

Umon Terrltmy.:éfLakshadweep
Kavarathi represented by
Director ofl;,dqcauon =682 555



Respondents

Abdul Hassan
S/o Attakoya

: _Sayed Mohamm'ed
iS/o 'Aboosala’ - i
:Karachetta House Andrott

_Mohammed Hussam "
Slo.Mohammed"

-‘Bappathlyodé H:ousle Andrott

Applicants

f.'VersZus

1he -"dmlms! ,ato :
Admmlstratlon o‘f the Umon Territory
of Lakshag ';_Kavarattl 682 555

, j- p"resented by its
Executlve fo er - 682 554 . Respondents



33.

2.
3.

‘Kunjanattlchetta‘ Andrott
4. 'Yousaf

Slo.Pookoya . :
Puthxya Fddlyakkal House Amini.

K B Gangesh)

(By Advocate M1

Applicants

Respondents



3. Mansoor A11 g
Slo. Muthukoya ¥
"Penlamvehpula House Andrott

4. Mohamied ~Féisal
S/0.Siddeeque..
Makkct Ilo ’e' Andrott Applicants

B lhe Admmlstmtox
/\dmlmsu atlon of the Union Territory
ofLakshad'j Kavarattl — 682 555

Respondents




o

&l

Thekkputhlya Veedu- Agattl

K'P HOmZako'yé’ R
S/o.Aboobacker T .
Kamalmalmxyoda Puthnya Illam House, Agatti.

K.Showkathali .
S/o. Sydubukhan ,
Kondmod 3 House Agatt1

B. Sharafudhcen SRR
Sta; Ummex Ella &
Bceyakuttlyoda House Agattl

V K Mohammed Mukthar
S/o Abdulla, Koya
Vadakk Kunnmamel House Agatti

/\'bdul Rahlman':.

Applicants

%?anchayats
: fthe Umon Territory

Respondents



Applicant

VCISUS ;

. 'l he /\dmlmstl ator, g

/\dmlmstiallon ofthe Umon Territory
of L al(shadweep, Kavarathl 682 555.

2. F he DlleClOI (Sexv1ces)
Admxmstlatlon of the Union Territory

of L. akshadweép (Secrctarlat)
Kavalalll = 682 555 '

3. Dcpanmem Qngncultule
Un10n l’eulltory of Lakshadweep,
Kavaiathl + 682 555. " ,'-’u
Repxc%ented by ifs Dnector Respondents

B 1\-'
L

(By Advéc 'le MJ S Radhakrlshnan)

Applicants

I 'lhc Admnms_.ator ’
_/\dmm' U‘dllOﬂ ofthe Umon Territory




4. ‘V'ihllage (DIWeep)'r Paf:i?cflaya‘tt
- ‘Andrott. Island’ 1epresemed by its -
I:xccutlve Ofﬂcer-~ 682 554 Respondents
(By Ad,\{.Q_Qatcz MxS Radh'akms'hnan )

L Ilajarommabl ‘

Applicants

Kalpem Island replesented by its
kxecutwc @1 'oell 682 552 Respondents




1.

12.

13.

_S/o Kasm1 pra

Peechfyath : =ouse,'r Kalpem

/\bdul Lathecf
S/o.Pallath Kunhl Koya'
Nenempappada House, | Kalpeni

Attakoya . i'-"

uvalfadalliouse Kalpem

. <oy@
Ma mlkakada House Kalpem

M K Khalee L
S/o.Hamza Koya
Malmlkakada House Kalpem

Mohammé( K
S/o Moham

dan@ Ilal Hduse, Kalpeni

1
fy
i
t’.!




Applicants

] _' ‘- Versus
1.
2. i ”;A'.gi"i'éul‘t‘u‘re
ry.of Lakishadweep, Kavarathi
its Diréctor
3. ncﬁ'éyats"

Depaxtmemj;?,f Panchayats
Administration of the Union Territory
ofI akshadweep, Kavarattl




©6

nan )
40. /2 o |
Abdul. Latheef?”‘-“.: R
Keela Villattom, Amm Island
Lakshadweep "

(By Ms.Shahna Katr:thji.ke‘ya.n)'gf :

it
L. ,Vlllage (Dweep) Panchéyath
- Amnilsland; :

.—Repnesented by the Chéur Person

Vcrsus

2. ':Secretary | 4
Dcpartmcnt of Panchayath Kavarathi

'Dnector _ -

E mployment and T 1ammg
Unioi Terr 1101y ofLakshadweep
Kavarathl

W

= V‘e'rsuzq :

Respondents

Applicant

Respondents

Applicant



(By Advoca

42. oA 362/2013'

Rabeehathulla B. P. aged 35 years

S/o. Mohammed Koya TN,

Labourer, Klltan Re31d1ng at Vallyapura House,
Kiltan Island SR

Versus

1. The Admlmstrato'r ‘
!U F of Lakshadweep, L
Kavarattl 682 555,
Lleclncal.[)lvnslon Kavarathy.

2. .Dnrector ol" Panchayat
;Deparlmenl of Panchayat

Respondents

Applicant

Respondents

Applicant



Respondents

Abdul QUblSh 'S/o. Samul Abld P., aged 27 years,
'Mahkaka] Klltan U'T ofLakshadweep, workmg as

Applicant

2. Chal'rperson Vl ,fage (Dweep) Panchayat,

ltan - 682 557.

" ;fAnva!a‘l I-Iusbandry,
kishadweep, Kavarathl 682 555.

Respondents




&9

3.
Applicants
(By Advocate Mr. KB: Gangesh)
'."Ver'sd'sf': .
1. The Admmlstrdtor
/\dmmxstrahpn ofthe Union Territory
ol L. akshadweep, Kavarath1 682 555.
t
2. The I)lreclox ofPanchayats
3. : /eep:
Port-Contxol Tower Andrott— 682 554
chresemed by us Ofﬁcer in charge.
4. Dlrectorate of Art & Culture
/\dmlnlsUatlon ofthe Uhion Territory
of L "k-shadweepl Kavaratti — 682 555.
chresentcd , ?frts Dneclor
5. of;Aguculture
an 1cul;ture
the Umon Territory
aVarattl - 682 555.
Respondents

= rwdh



el A g g
R

#0

: .:Panc‘hanal'}I'ousév Andrdtt

6. Khalr agcd 32 yea 3, S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monak,kal H 'use Ammp

8. fSayed Koya ag;ed 44 years S/o. Pookoya,
Mcelachen House,Amml | Applicants

(By Advocate Srn K B‘ Gangesh)

‘-.;_i_ . .v:,,..' ':"-.. ey .l
ORI :! Versus

1 lhe /\dmnmstxatm :
Admml'_ vémon ofthe U‘mon Territory of Lakshadweep,
Kavalam 682: 555 £ l

t

_‘oulture Union Temtory of Lakshadweep,
ented by its Director — 682 555.

4. Vlllage (I)Weep) Panchayat Andrott Island,
rcpresented by lts Executlve Officer — 682 554.

Respondents




10.

11

15.

16.

i
/o.-Sayed M’oh-afnmed,
?@years, Sayed Ismail,

'y.ear‘s, S/o. Néllé Koya,

ged 27 yeafs, S/o. Kunhiseethi Koya,
fdrott.



-7 .

'g'"' 29;years, D/o. Attakoya,
fryapi 'Jra House Andrott.

Applicants

l. .Ihe Admmlstxator C
.Admmlstratlon’of the Umon Territory of Lakshadweep,
'Kdvalalu 682 555 '

Respondents




(R

W)

‘Dll(.Ll()ldlC

' Kavanatu ls
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3

ratti.

, /\dmxmstratmn ofthe Union Temtoxy ofLakshadwcep,

K'wal atti- ()82 555

DHLLI()I ()i cmchdyatS

'Mpdlca] dnd Health Services,
Union Teriito ;:‘ofLakshadweep, Kavarathi,
Replcscntcd by its Duccton 682 555.

Vlllagja (1 )wccp‘) Panchayat
, represented by its
er — 682 553.

l’." Nascu v dgcd 35 yeals S/o Kunhikunhi,
Pdlllchdm llousc Kd\/aldttl

1'.’_-,1'-,’N,a$e'cx‘,ii [A '3_2 ycal s, S/o0 Hamzath,
Puthiya Illam, Ka :

‘years, D/o. Kasmi,

ars, S/o. Abdul Khader,

Applicants

Respondents



e R AL SR
AR ER

T4

Shabana Bccg;tlm ¢

cd '74 years, D/o Ali,

bdul Rd/dk agcd 28 ypars S/o Mullakoya,

~Saxab1yoda i]ou%c Kavatattl

(By Advocate: Sn K B (Jangcsh) b

N

50.

Versus
The /\dmlms al

/\dmlmsUdtl of the .
’Umon Tert 11,01:}'/ of Lakshadweep, Kavaratti.

Dcpaltmcnm n'iﬁ]al [iUsbandly,
Union Territory. of Lakshadweep, Kavaratti
1,cpl_csantcd by. };l,s Dncqgm

Director of Panchayats
Department, 'of Panchayats,
Administration of the

Union lunlmy of lakshadweep,
Kdledlll :

Vllldg,c (“ '?:)'jllii’ancha‘y‘at

() A No. 372/’2()13

lamaludhccn, S/o Abdulla uU.C.
T\/]ledkl\ly()dd Housc,_
1&5141g1p11<11 ' ‘

l.

N

-‘.]ofthc Umon Territory
. (fcwal athi — 682 555.

The"Divector ’(Sc’lf’vi'pes)
Administration of the U nion Territory

R

Applicants

Respondents

Applicant
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of Lakshadweep (Secretariat),

Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555. '

Represented by its Director. : Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

0A 373/2013

Abdul Saleem, aged 32 years, S/o N.allakoya,
Ummerthakkada House, Andrott.

M.M. Mohamimed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

[N

Versus

The Administrator,
Administration 6f the
Union Territory of Lakshadweep,

. Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,~682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its »
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Ra,dhakris'hnan)



R Ty
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52.  Q.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island ,

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

L.

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555,

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island - 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555,

The Director ~

Agricultural Department

Union Territory of L.akshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of ’

LLakshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

[

N

0OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,

~ Agatti Island, Union Territory of Lakshadweep.
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4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeéelapura House, Agatti Island,
Union Territory of Lakshadweep. - Applicants
(By Advocate: Sri N. Anilkumar)
' : Versus

I The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat, .
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of: Lakshadweep.

(V5]

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

0. The Deputy Collector/ASO, Agatti Island,
Union Teiritory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, .
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

4. QA 384/2013

. Ishaque A.C., aged 35, S/o0. Junies T,,

: Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichétta House,
Kiltan Island, UT of Lakshadweep.



3. Noorulla §.M;; aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island, ’
UT of Lakshadweep. | ' Applicants

(By Advocate: Sri P.V. Mohénan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Pvanchay‘at,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555.

3. Chief liixecuﬁive Officer,

District Panchayat, Kavaratti — 682 555. Respondents
(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013
1. Jahathali P.P., aged 33 y'éars, S/o. B.C. Uduman,

Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

2. A. Ismail, ag@d 4_5‘ years, S/o. Eassa, Andrati Yoada,
Amini Island;. Union Tetritory of Lakshadweep, Pin — 682 552.

Lo

Khalid Unném, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

5. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

6. Khalid A.P., aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Islanvd',vahioh Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C., agcd 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



12.

79

Abdul Salam A, aged 38 years, S/o. Khader Thottanada,
Aminipura, Ainini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

Noorul I—-Iasséh K.K..., a“.ged 38 years, S/o0. Abusala Kochu Kannada,
Kallakakkat, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552. '

Jalal B.M., agcd 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. |

. U .
Najeeb A., aged 31, S/o. Kidavu T.C,,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin ~ 682 552.

Nafeesath U M aged‘35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. Applicants.

(By Advocate: Sri Shiraz B'ha‘\/‘g V.S.)

LI

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,
Department of Panchayaths,

~ Administration of the Union Territ,o;y of Lakshadweep,

Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555, :
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56. OA 388/2013.

1.

2.

P.P. Amanull;ga, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka B-é.nu., aged 27 yéars, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedlmain, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administi%ior,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavarattl represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island - 682 554.

Village (Dwveé‘:p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

L

o

0A 39()/2()13

C.N. Abdul Hakecm aged 38 years, S/o. Koya,
Cherlyannallgl House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, dged 50 years, D/o. Aftakoya,
(,hcnydnnallal House Kalpeni.

i

Hameedabi, a‘ged 41 years, D/o. Ramalan,



13.

15.
16.

17.

19.

- 20.

gl
Pakkath House, Kalpeni.

A.T. Sheemabj, 42 years, D/o. Hamzakoya,
Athanam Thattam House, Kalpeni.

A K. Muthubi, aged 53 years, D/o. Cherlyakoya
Alikakkada House Kalpeni.

K.K. Habusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., 'aged'42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwa‘r,aééd 37 years, S/o. M.P. Khader, ,.
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkal kepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Ham/dkoya M.K,,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o Ahamed KUI’IJ[ Koya
Kandamkalam House, Kalpeni.

'Ihangakoya ag,ed 33 ycars S/o. Charlyakoya E,
Koliyala IIousc Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22, Jaffer, aged :E;?;year‘s, S/o. Hasan T.P.,
Kaladi Hous

Kavaratti.

9

23.  Basheer, agec_zf% years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti

25.  Kadisha, aged 55 years, D/o. Aboobackel
Kunninamel House, Kavaratti.

26. Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi, agéd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29.  Jamcela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed AP,
Kadapurathaillam, Kavaratti.

31 Noorul Ameééh, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32.  Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura. House Kavaratti.

33.  Hussain B, aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

34, Mohammedal"i T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

35. Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti.

36, Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

37. Mohammed f{aﬁ, aged 37 years, S/o. Hamzath Haji A.P.,
. Molokepura House, Kavaratti.



- 38.
39.

40.

42.
43.
.44,
45.
46.
47.
48.
49.

50.

52.

53.
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Mohammed Shaffee P.A. , aged 35 years, S/e. Kup Seed1 Koya,
Puthiya Allkom Amml

Abdul Rahee‘m, aged 34 years, S/0. Abdu Rahiman,
Aynepula Io‘ijse' 'Kavaratti.

Mushm ag,ed 39 yeais, S/0. Nallakoya,
Kultlthayapula House, Kavaratti.

Akbar T P, dg,ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/0. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen ‘P aged 36 yearé S/o0. Shamsul Noor,
Pallicaham {ouse Kavaratti.

Shihab, aged 35 yeals S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House
Kavaratt.

Raheem A. agcd 30 yeals S/o0. Khader, Agam House,
Kavarattl.

F irozkha‘n, agéd 27 years, S/o. Sayed Poo,

“Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [Ham House, Kavaratti.

. (adisl{é aged 44 years, D/o. Ukkas,

Umblyapula IIouse Kavaratti.

C.p. Abdul Razak, aged 42 years, S/o. Mohammed,
(,hama?ydthap;yl a House, Kavaratti.

K. Abdﬁl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réhee‘m,f age.'d' 31 years, S/o0. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/0. Khalid,
Melathiruvathapura I—Iouse,_Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, dgedf'35 years, D/o. Koyamma,
T hdleekepurd House, Kavaratti.

Sayed . Abdul Raheem aged 46 years, S/o. Haji Sayed Shankoya

Ummalmanooda House, Kavaratti.

Abdul Reheém, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobackex
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi 'Koya,v:'ziiged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommabi.'i, aged 36 years, D/o. Mohammed,
Kattikulam I'-I-ouse, Kavaratti.

Mohammed Shaﬁ aged 33 years, S/0. Ahammed Haji,

' PdlehlpUId House, Kavaratti.

Mubeena, a.ged-23 years, D/o. Sayed Poo,
Nel iyémpu taHouse, Kav aratti.

Salma, aged 22 years D/o. Cheriyakoya,
Vadakila puxa House, Kavaratti.

Muhammed aged 32 yedrs, S/o. Attakoya
Vadkilapura, Kavaratti.

Sairabanu PE aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/0. Hamza,
Puth‘iya Ma‘.n’ZiI Amini.

Chexi';:'akoya raged 41 years, S/o. Abdul Khader,
I andalam House Amini.



70.
71.
72.
73.
74,
7.
76.
77.
78.
7.
80.
81.
82.
83.
84.

8S5.

g5

Cherlyakoya M C., aged 32 years, S/o. Hameed

. Melachetaa Ilouse Kadmath

Shafee V pP. aged 39 years, S/o. Isma11

Vadakkllapura House, Kadmath

Fazeerali N. M aged 25 years, S/o. Kahalld
Noor Mahal, Kadmath

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada I*IouSe.,Androth.,

Muthubi A K., aged 42 years, D/o. Muthukoya
Appurakkat House Androth.

Hajarommabi E.K.; aged 40 years, D/o. Shlkoya
Edayakkal House, Androth

Badarudheen Koya A.-B., aged 38 yeafs, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya
Lhattapokkada House, Androth

Fathimath Su-har‘a, aged 38 years, D/o. Koyainma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulafh [.., aged 38 years,‘D/o. Nallakoya T.,
Lavana}lgkal House, Androth.

Balha'i"., age;d 37 years, D/o. Pookunhikoya,
Thailath I—Iou;s‘e, Androth.

Rahamtti P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.

7.

88.

89.

90.

91.

92.

93.

94.

95.

96.

97.

98.

99.

100.

101.

Lavana‘ al House Androth

Salommabl T( aged 43 years, D/o. Aboobacker
T hachely I3 Iouse Androth.

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth.

Aysummabl T., aged 45 years, D/o. Muthukoya. K. P
Thacheryllouse Androth.

Habeebath A:f., aged 42 years, D/o. Muthlukoya K.K.,
Ayinammada House, Androth.

Muthubi P.I\/I“.,.aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunbhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

SaﬂyablM aged 39 years, D/o. Nallakoya M.,
Rahil M dged 39 years, D/o. Nallakoya,
Mathll House Androth.

Hussain P.P.,"agc—;d 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/0. Asainar K.,
Attaladai House, Androth. |

HussamL K “aged 48 years, S/o. Seethikoya,
Edayg House Androth.

Sayeed .Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavandkkal IIouse Androth.



104.

105.

106.
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Hussarn K., aged 50 years, S/o0. Sayeed Bhkari T M:,

i

Kunn '”";'hada' ouse, Androth.

. Ismall;,aged .;_0 years, S/o0. Lava Burhikage Moosa,

Kunnumange IIouse Androth.

9uba1dab1 aged 37 years, D/o. K.K. Sayedmohammed
'Pathada,Hou:sg Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed
Keechelam House, Androth,

M.P. Mohammed Hussain, aged 35 years, -
S/o. Kida_VG,__Moodalnpura House, Androth. Applicants

(By Advocate: :‘Sri K.B. Gangesh)

_ Dep

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 555.

Dlrector ofPanchayats Department of Panchayats, |
/\dmlmstratxon of the Union Territory of Lakshadweep,

'fiD’eﬁ;art'm-ent of Labour and Employment,
ration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.

Depa1 tment of Educatlon Administration of the Union Territory
of Lak%hadweep, Kavaratti, represented by its Director — 682 555.

Depaltmem ong,rlculture Administration of the Union Territory of
Lakshadwcep, Kavaratti, represented by its Director — 682 555.

Depal‘tment of Women and Child Developmem
Admm tration of the Union Territory of Lakshadweep,
i, 1epresented by its Director — 682 555.

ent of Fisheries, Administration ofthe Union Territory of
Lakshd weep, Kavarattl represented by its Director — 682 555

; Department of Animal Husbandry, Admlmstratlon of the Union

Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.
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9. Lakshadwcep Khad1 and Village Industries Board,
Kavarattl represented by its Chairman ~ 682 555.
10. Revenue Sub D1v1s10nal Officer, Kavaratti Island — 682 555.
I1.  Sub %va-i_'smﬁarl: Officer, Ammt Island — 682 554.
12, Assnsta' Enggmeer LPWD Sub Division, Andrott Island-682 553.
13. L dkshad __ieep District Panchayat, District Panchayat (HQ),
Kavaratti, ..
represented by its Chief Executive Ofﬁcer ~ 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
I*xecutxve Ofﬁcer - 682 551.
15. Vil lage (Dweep) Panchayat Kavarattl Island, represented by its
’ Executive Ofﬂcer — 682 555.
6. Village (‘Dwee'p) Panchayat Amini Island,
xepresented by its Exccutive Officer — 682 554.
17. Village (Dweep) Panchayat,
Kadamat_h [sland, represented by its
Executw Ofﬂcex 682 553.
18. thlage (Dweep) Panchayat,

Androth Island, represented by its
Executive Officer - 682 552. Respondents

[By Advocate Sn S Radhakrishnan (R 1-8 & 10—18)] |

S8.

()A 392/2013

bhukoor, S/E) late Kidave,
Pakrumupanoda House, Agathi,
Plesently wqumg as Cleaner,
RGS HOSpltal Agatti.

Latheef; Ss/o;_ At‘t‘a:ko"ya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS:Hospital, Agatti.




" 10.

11,

12.

13,

" MakK

39

Hameedath, D/o Koya%san
Aynepara House Agathi,
Presemly workmg as Cleaner,

<ing as Cleaner,
RGS Hospital, Agatti.

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D?Qlat_e,Shamsuddeen, |

Beepapada House, Agathi,

Presently working as Cleaner,

RGS I-I'ospita:l;,Agattvi. )

Abida: ,'__D/o IIameed
'achoda House, Agathi,
Plesenﬂy working as Cleaner,

RGS H_ospltgl Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

an, ) S/b Hamza,

thlyoda House, Agathi,
workmg as Cleaner,
ipitc'_ﬂ_., Agatti.

Mdham od S/o Koyassan,
Amperpal ly 1 T—Iouse Agathi,
Plesently workmg as.Cleaner, .
RGS Hospltal Agam

' Saifulla 9/0 ‘Abduxahlman
Manyathoda House, Agathi,
Pr escntly wokag as Cleaner,
RGS H‘ospltal Agatti.
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14.
House Agathx
ng as Dhobi,

135. ‘
Kandavar Goth1 House, Agathi,
Presently workmg as Cleaner,
RGS Hospxtal Agattl

(By Advo‘catc: Srl_ R Ramadas)‘

Versus

1. I'he Admzmstrator

i1 lage Dwéep) Panchayat

Ag,atu l:sland Umon Territory of Lakshadweep 682553

3. ,The Medlcal Ofﬁcer in charge,

_ Commumty Health Centre, Agatti Island,
emtoxy of L akshadweep 682553

59.

L.

2

Assmam I’ngmeer Flectrlcal
;DlVlSlOI’l Kadamat.

3. ged 31 years, S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

4.

'jd»L'_I:J_:_lza-:',-.tage.d;~4‘2~years, So Hameed Melachetta,

Applicants

Respondents



S\

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
ivision;-Kadamat. -

Kui nhikoya, aged 41 years S/o late Hassamax

Keela 1erry ‘House, Kadamat Skilled Labourer,

Office of theiAssistant Engmeer Electrical, = .
Elccmcal Sub DlVlSlon Kadamat - Applicants

(By Advocatc %11 R SlCCld_])

I

The /\dmmlsu ator, :
Umon Iemtony of Lakshadweep,
Kdle am 682555

T he [)11‘ect01'§_0'f Panchayat,

Department.of Panchayat,

Administration of Union Territory of La (Shadweep,
Kavcudm 682 535 :

The (,hlef ercutlve Ofﬂcer District Panchayat
Kadamat- 682 556 A

'stanthngmeer, Electrical,
Sub Division, Kadamat-682 556.

S/o C.0. Koyamma, aged 39 years
Sklllcd Labourer,

ry (;f Lakshadweep, Kalpeni-682 557

Uni
an t Umprampappada House,
Kal d-682 557

ra, S/o late MLK. Hamzakoya, aged 43 years
illed Labourer, '

‘Umon Tcmtoxy Qfl akshadweep, Kalpeni-682 557

and 1esndmg at Thithiyapada House,
Kdlpcm I%land 682 557.

M. Ijly‘de'x, 5/0 late M.K. Yousef, aged 43 years
(g as Casual labourer,
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Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing 4t Manchiyanam House, "
1\alpem eland 682 557.

ch IbnuJaffer S/o K.P., Sayed, agec 44
¢ as Casual Labourer,

andry Unit,

iy of Lakshadweep, Kalpeni-682 557
and:Tesiding at Kakatchiyoda House,

Kalpeni 1‘31.21-1?121;682 557.

M.K. Na°ec1 5/0 P.Cheriyakoya, aged 33 years
working as Casua Labourer,

Animal | lu%bmdly Unit,

Union Territory.of Lakshadweep, Kalpeni- 682 557
and residing at-Malmikakkada House, ‘
(alpcm land 687 557

f\/l (al i, S/o M C. Muthukoya a&ed 34 years
wokao as. (,dsual Lclbourer ' A

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
years, worl}<1ng as.Casual Labourer,
Animal Husbhandry Unit,
Union 1 unfcny of Lakshadweep, Kalpem 682 557
and_resid mg, at Kandamkalam House, .
Kalpeni | '{;682 557:. ‘

1v S/o ]dlC M.C. Ahmedkunji aged 47 years

WO sual Labourer,

/Xi}}i‘i, indry . Unit, -

Uniy ry of Lakshadweep, Kalpem -682 557
md 1 ti‘Maral House Kalpeni Island-682 557.

K. O /\bL ul'S A; a‘m. Q/o P /\ssamar aged 39 years
wmk*nw as (,asual Labourer,

Animal H usbandly Unit, :

Umon Terr 1t01y of Lakshadweep, Kalpem 682 557
and msmmg} at Kakatchiyoda House,

(alpem sland 682 557

lhcﬂd S/o 1a10 Sayedmuhammedkoya
eals “working as Casual Labourer
Ani uslmndty Umt :
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Union’ l‘cniimy of Lakshadweep, Kalpeni-682 557

and residing ¢ at Pokkarappada House,
Kalpem Island 682 557.

nnikrishnan)
Versus

The Admlmstrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchéyat,

Union lemtory of Lakshadweep,
Kavaxam 687555

’ he Chmf ercutwe Ofﬁcer DlStI‘]Ct Panchayat,
Union” lcmtory of Lakshadweep,
Kavaratu 682555

The Vctcnncuy Assistant Surgeon,
Village Dweep Panchay‘at

Kalpeni-682 .5'57 .

(By Advocate: Sri 'S. Radhakrishnan)

61. OA 395/2013
1. ic '?S/o Yusuf aged 40 years,
la}a House, Kadamat,
1 -1cﬁt Panchayat, Kadamat.
2. Shu koox S/o Sayed Ali, aged 41 years,
Ul<kayac,hetta Ilouse Kadamat,
Bus Dnvcn Dlstrlct Panchayat Kadamat.
3. M. Khal id, S/o Nadeer, aged 43 years,
~ Madurakam House, Kadamat,
Iclper Dlsulcl Panchayat Kadamat.
4. /\yoobkhan S/o Kunhikoya, aged 37 years
Keerthi; 'ahdl House, Kadamat,
Helper, District Panchayat, Kadamat.
(By Adv i R Sreera))

Versus

Applicants

Respondents

Applicants



Depaltmem Of Panchayat,
Admlmsuatlon of Union Territory of Lakshadweep,
Kavaratti- 682555

The Chief l:.xe_cutlve Officer, District Panchayat, :
Kavaratti?682555. ' o Respondents

(By Advocate: Sri =S {ddhaknshnan)

62.

I

(S

(By Adve

[N\

DA 400/2013

P.P. Snaj agcd 44 years, S/o M. Subau
Puthlya Pandaram House, Agatti Island,
Umon lcmtoxy of Lakshadweep.

Noushad /\11 aged 32 years, S/o U. Sabjan,
Keela' Saramma Pada House, Agatti Island,
Umon lomtmy of Lakshadweep.

M1 /\bdul Nascx aged 28 years, S/0 M. Abdul Rahiman,
m_ House, Agatti Island, :
iritery of Lakshadweep.

id-aged 30 years, Slo Kidave ,
ouse, Agatti Island,
ry of Lakshadweep.

K. C'.a/v\bd-Lil‘fSh.ukoox aged 38 yeérs S/o Kasmi,

Kar 1yamachclta House, Agatti Island,

Umon lemtmy of L.akshadweep.

M.P. Nvamuddm aged 27 years, S/o M. Abusala,
Melai pura’ House, Agatti Island,
Un__lQn ly of- Lakshadweep. Applicants

Anilkumar)
Versus
T he ‘/\'dmmlsu -alor,

Umon Temtmy of Lakshadweep,

Kanlde 682551

The’ (,ha.l rperson,



Village (Dweep) Panchayat
Agatti Island, Union Terri 1101y of La (Shadweep 682553

3..  The Employment Ofﬁcex Kavaratti,
Union Territory of Lakshadweep 682551

4, The Director of Panchayat,
Department of Panchayat, Kayaratti,
Union Territory of Lal<shadwieep-68255 1.
5. The Chief Executive Ofﬁcex/%pemal Officer,
Vlllag;e (Dweep) Panchayat,
/\gjam Jslcmd Union Iemtoxy of Lakshadweep-682553.

6. The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

l. Nadirsha N.P., S/o Nalla koya P.V.,
aged 31 years, Nenampappada (House) Kalpem Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & 'I‘gchhology— Kalpeni Dweep.

2. Affefudheen A.K.,
~ S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourerin the
- Department of Science & lechnology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kurlakose Sr.)
(By Advocate: Ms. Daisy | Damel)

Versus

l. The Administrator, :
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat, ,
- Department of Panchayath, Kavaratti-682555.

Applicants



e YL
B

The Dnector

Department of Sc1ence & Technology

Kalpeni. ‘

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) © .

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali, = .

Skilled Labourer, Am,mal Husbandry Unit, Klltan
Residing-at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

The Admxmstratof
- Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

The Veterinary Assistant Surgeon, ‘
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

The Chairperson, :
Village (Dweep) Panchayat
Kiltan-682 557.

(By Advocate: Sri S. Radhakfishnan (R1-3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as |
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuria‘kose; St.)
(By Advocate: Ms. Daisy | Daniel)

 Versus

. ?}

~ Respondents

Applicant

Respondents

. Applicant
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The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

The Chairperson,

Village (Dweep) Panchayat, Kiltan.

Director of Panchayat, .

Department of Panchayath, Kavaratti-682555.

Mission Director,
National Rural Health Mission, Kavaratt1 682555

Medical Officer in Charge,

Primary Health Centre, letan Island

(By Advocate: Sri S. Radhakrishnan (R1,3t0 5))

66.

1.

OA 423/2013°

Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

Ubaid V., aged 35 years, S/o Bamban, "
Valiya [ilam, Agatti.

Mohammed M., aged 40 years, S/o Basha A.P.
Moothammada House, Agatti.

Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

Aboobacker P. K , aged 31 years, S/o Koyassan
Puthukotta House Agatti. .

~ Mohammed T.P., aged 39 years, S/o Hamza,

Thoppumpadi House, Agatti.

Respondents



10.

13,

Saromma M., aged 39 years, D/o Hamza -
Mariyathoda House, Agatti. ‘

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzék R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
uthtyapula }Iouse Agam Applicants

(By Advocale: Mr. K.B. Gangesh)

Versus

The Administrator,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director ofPanchayats

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555,

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat,
Agattj Island represented by
its Excecutive O.fﬂcer-_682554. : ‘ .-~ Respondents

(By Advocate er S {adhakrlshnan )

67.

()A 4%//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pin-682558. . ' Applicant

(By Advocate: Sri Shabu: Sreedharan)

1.

- Versus

Union Territory of Lakshadweep represehted :
by the Administrator,

Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. ' :

Union Territory of Lakshadweep, Pin-682558.

(WS}

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

S. The Assistant Engineer, ,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep -
Pin-682558. . Respondents

(By Ad\}pcale: \Sri S."Radhakrishnan (R1,2,4&5))
68. OA 453/20]3

. Hameed K., S/o Abdul Raliman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
 Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
- Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

(OS]

4. Ponkutti, S/o Pookoya, aged 48 years,
+ Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep-Building Development Board,

Kiltan.’i_'_’; : : Akpplicants

=
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(By Advocate: Mr. Grashious Kuriakbse, Sr.)
(By Advocate: Ms. Daisy | Daniel_)

w2

Versus

The Administrator,
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,

gt LR

Lakshadweep Building Development Board,

Kavaratti.

Director of Panchayat, _
Department of Panchayat; Kavaratti.

Respondents

(By Advgcat,e: I\/h S. Radhakrishnan (R1, 3 to 4))

69.

0.A No. 488/2013

Salmath

D/o. Sayed Koya
Madapally House
Chetlat Island.

(By Advocate Mr. K.B. Gangesh)

(OS]

Versus

The Administrator,
Admin@;iétratiqn'of‘th»e Union Territory
of l,/dldsfha‘dwéep, Kayara_tt‘i - 682 555,

The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),

Kavaratti = 682 555.

Department of Sciencevand Technology

Union Territory of Lakshadweep,
Kavarathi — 682 555. ‘

-Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

70.

0A 492/2013

Applicant

Respondents
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K. Bushra Béegum,- W/o Hakeem,

Aged 27 yéaxé Casual Labour,

Office of the Veterinary Assistant Suxgeon
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. l-lafinarayan)
- Versus

L. Union of India rep. By
the Administrator,
Union Territory of l.akshadweep,
Kavaratti Island, Pin- 682555.

2. The Difector of Panchayat,
Department of Panchayat,
- Union Territory of Lakshadweep,:
Kavaratti 1sland- Pin- 682555.

The Veterinary Assistant Surgeon,

3.

- Animal Ilusbandry Unit, Amini.

~Union Territory of Lakshadweep-682 552.
4. The Chlairpcrson,

Village (Dweep) Panchayat,
Amini,. Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA_ 99/2013'

L Rahmalh Bccg,um chldkunmkkam
W/0. Mohammed B.X,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
UniOn-"l‘erritory of L dkshddwccp, PIN — 682 556..

2. Mohdmmcd Shafi Qraishi Malika,
S/o. M. Sayedali, .-
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat lsland,.

Applicant

Respondents



o2 | ‘
Union Territory of Lakshadweep, PIN — 682 556 Applicants
(By Advocate Mrs. Sreedevi Kylasanath)

Versus

. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment.Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep. Respondents

(By Advocate Mr. S. Radhakrishnan)

72.  OA 507/2003

Muthu Koya K

CasualLabour, Street Light Maintenance

Villagé Dweep Panchayath, Amini Island

Union f'l"erritory of LLakshadweep A

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep

Pin — 682 552 Applicant

(By Advocate: Mr.TCG Swamy)

Versus

1. The Adihinistrator
Union {Ferritory of Lakshadweep
Lakshadweep Administration
Kav_a,ra,l:t'i.é 682 555

2. The Executive Engineer
(Department of Electricity)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Secretary (Panchayats)
(Directorate of Panchayats)
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Administration of the Union Territory of Lakshadweep .-
Kavaratti — 682 535 '

4. The Chairperson

Village Dweep Panchayat
Amini 1sland, v
Union lemtoxy of I akshadweep 682 552

5. TheAsﬁsxstant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
- (Directorate of Panchayats) =
Administration of the Union Ter rltory of Lakshadweep
Kavamm = 682 555 SR LT - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73, Q. A'No 509/2013

1 Maleeha Beegum K.C..

D/o. lndeen Kandilath
Kaval Chetla House, Androth.

2. Shahid‘a'Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. 1 (1dave UK.
Makkcl House Andxoth

4. Ayshrl Beeg,um P V.K
D/o. Yakoob P.K
_ "!':il?lentanlvell Kad
Andxoth”

5. Rahmath Beegum K*
D/o. Hamzakoya P. Pl
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
lavanakal House -
Androtjh.

7. Subaiéjfa A
D/o. Sayed Mohammed M.
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.Aliyathai’a House, Androth.

Fathimathu Suhurabi P.V.K
D/o. Mcgeed P.V.K
seli Kad, Androth.

Siyad K han L.
S/o0. Kunhikoya A. (Latc)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

IHaseena Beegum C.P.1

D/o. Abdulla M.P :
Chemimachery Pulhlya Illam House
Androth.

Habsabi P.U.P:

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

l.

:Dire,ct

Versus

The Administrator,
Administration of the Union Territory
of 1akshadweep, Kavarathi — 682 555.

e'of lndustrles ,
Union Territory of | akshadweep
Kavardthi, represented by the

;Director of Industries — 682 555.

C01r )upelWSOI
Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakmhnan)

74.

0OA 5&0/2013

Vlllagje '_D‘weep Panchayalh Kadamath

(By Advocate’: I\/Ir.-I'{.SreeraJ)

Applicants

Respondents

Applicant



Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson "
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Ofﬁcer and
Programme Officer MGNREGA ;
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

QA 557/2013

K.V.Naseer.

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood ,

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan _ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
KCavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan - 682 558

I
8
Iy

The Chairperson ;
Village (Dweep) Panchayath
ICiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

o

(4}

QA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of 1.akshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.1B. School
Kadamath -

Residing at Kailiyammakada.
Kadamath Island

K. K.Khalid

Cook, Government J. B School
Kadamath

Residing al Biriyommada
KKadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents



10.

o7

Ummer P.P.]

Cook, Government J.B. Schoo
Kadamath v
Residing at Alikothapura
Kadamath Island

Hidayathulla P

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P

Cook, Government S.B. School
Kadamath

Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath b

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P

- Driver, Jawaharlal Nehru Semor Secondary .School

Kadamath j
Residing at Pupathada :
Kadamath Island : ‘ Applicants

(By Advocate: Mr.P.V.Mohanan)

3.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master
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Government J B School
Kadamath — 682 556
4. The Principal :
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 ' Respondents

(By Advocate: Mr.S.Radhakrishnén )

77. QA S567/2013

Habeebulla P.M -
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School ,
Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan) *
Versus B
I The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 |
2. Director of Panchayath
' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555
3. The Principal - S
Government Jawaharlal Nehru Senior Secondary School
{adamath Island 682 556- Respondents
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

. Yacoob
‘Kathathe Chetta House, Kadmat.

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob ,
Kaladi House, Kavaratti.



10.

17.

103

Muhammed Salih

Aynepura House, Kavaratti.

Fareeda Beegam :
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

il

Bamban |
Nambicham House, Kavaratti.

Sayed Abdullakoya A
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath :
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House; Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen .
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti. |

Muneer
Kuttipapepura House, Kavaratti.
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, |
Achadapurakatt House, Andrott

!

23.  Mujeeb Rahman T.P, =
Thaleka Pura, Kavaratti. =

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavaratti.

26 Rauf |
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid -
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
- Versus

l. The Administrator ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of UnionTerritory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

o

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union: Territory of Lakshadweep
Kavaratti — 682 535

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin — 682554 o | Respondents

(By Advocate: Mr.S.Radhakrishnan)

79. QA 582/2013

. I\dsheed Koya
Multi Task meloyee
Public Library, Kilthan -/
Residing at Kilthan

2. Smt.Sulfabeegum ot
Cook, G.H.S Kadmat .-
Residing at Melachetta Hauumakudl
(adamat h Island Applicants

(By Advocate: Mr.P.V.Mohanair‘x),

Versus. .

], Fhe Admmlstrator | v
' Union Territory of La (Shadweep
Kavaratti — 682 555 -

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The .Library and Informatiod Assistant
Office of Library and Information Assistant
Public Library, Kilthan :Island 682 557 - Respondents

(By Advocate: Mx‘.S.Radhaltrishnan)

!
R
Vs

80. OA 601/2013

Rasheed'Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (M), Kiltan [sland PO., '
Union Territory of Lakshadwéep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

- Versus

1. -Union Territory of lakshadweep, represented by the

Administrator, Kavaratt_i Island, Pin — 682 555.

2. The Director of Panchayath; Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 i555'

3. The Chairperson, Vlllage (Dweep) Panchayath,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. . '»

4. The Executive Officer, Vll age (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

5. The Library and Infoxmatlorz Assistant, Public Library,

Kiltan Island, Union T emtory "of Lakshadweep,

Pin — 682 558. ao Respondents
(By Advocate: Sri . Radhakrishnan (R1,2,4 & ]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o.. Hamzat}
Sara ] \/1an/11 House, Agatu oA ‘ Applicant

(By Advocate: Sri K.B. Ganges;h) R
‘Versus

I The Administrator, '
Administration of the Umon Temtow of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats,
Department of Panchayats
Administration of Union Tentory of Lakshadweep,
Kavaratti — 682 555. '

3. Department of Educatlon Adm1mstrat10n of the
Union Territory of L akshadweep, Kavaratti,
represented by its Dnector ~ 682 555. .

4. Village (Dweep) Panchayat

Agatti [sland, represented by its Executive Officer,

682 554. 3 Respondents
(By Advocate: Sri S. Rad'hakriébr‘jg@){ |

82. QA 635/2013

1. Fathahudheen K.P. aged 40 years, S/0. Sayed Muhammed Koya,
Kattampalli House, Agatt1

2. Youms aged 31 yeaxs S/o Abdulla Marlyathoda House




Agdt‘ti R

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti. - B

4. K.M. Amina, aged 46 years D/o Abdul Rahman,
Kuttiyam Mukrlyoda House Agattl - Applicants

(By Advocate: Sri K.B. Gangesh)— ‘

- Versus

l. The Administrator,

Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. "L

2. Director of Health Services, ||%
Directorate of Health Services,

Kavaratti — 682 555.

3. Medical Officer in charge;!s. i
Community Health .Centre-".»kgatti - 682 553.

4. Medical Officer in Charge; RaJ1V’Gandhl Speciality Hospital,

Agatti — 682 553. c;ja, FLTRS
5. Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553. : Respondents
‘I/i : \

,,,,,

83. OA 791/2013 ‘1

Fareeda Beegum M. I Meppada Illam

Agatti [sland. . Applicant

g

(By Advocate: Sri K.B. Gangesrh)... |

Versus
l‘ .
1. The Administrator,

Administration of the Umoh T errltory of Lakshadweep,
Kavarat(i-682 555.

2. - Director of Panchayats, 1.~
Department of Panchayats;
Administration of Union Temtory of Lakshadweep,
Kavaratti — 682 554. '* =
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3. Project Manager, Desiccategi chonut Powder Unit,
Lakshadweep DevelopmentiCOrporation Ltd.,
Agatti, Kavarattl 682 554 l

4. The Deputy Director (Admn ) Lakshadweep Development
(,OIporann Kavaratti — 682 554

5. Village (Dweep) Panchayat,
Agatti Island, represented by its Executive Ofﬁcer
082 553. ; Respondents

(By Advocate: Sri S. Radhakrishnaft) *

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml M P,
Valiyapura House, Kilthan Island P. @ ) _ :
U.T. of Lakshadweep. P Applicant

pe
\1““‘ i F

(By Advocate: Sri P.V. Mohanan) "2; '~
- Cp

- ‘Versus

Y T

. . The Administrator, e
UT of Lakshadweep,

Kavaratti-682 555. s

2. Director of Panchayat,
Department of Panchayat, -
Administration of UT ofLakshadweep,
Kavaratti — 682 555. SRR

3. The Principal, Govemment nghel Secondaly School,

Kilthan [sland — 682 556. Respondents
( By Adrecats @ W < RAAL*‘(L@‘\WD '
85. OA 880/2013 : :

Muthukoya N.P
Nalakapura, Kiltan Island L
Union luutoxy of Lakshadweep 682 558 Applicant

(By Advocate: IVh Shabu Sxeedharan)
Versus
1. Union Territory of L akshadweep 1epresemed

by the Administrator
Kavaratti Island — 682 5551



‘Director of Panchayath I

Union Territory of Lakshadwqep
Kavaratti Island — 082 555

The Senior Admmlstratwe Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Prmupal
Government Senior Sed ndary School

District Panchayat, Klltan Island .

Union Territory of Lak(‘sh‘?dwe;e‘p 682 558 - Respondents

(By Advocate: Mr.S.Radhakri_Sﬁnan)’, .

86.

QA 898/2013

K C.Abdul Khader L
Kulikaraya Chetta House '
Chetlat 1sland

Union Territory of Lakshadweep 082 554 - Applicant
s fl; ‘

(By Advocate: Mr.Shabu Sxeedharan) |

(By Advocate: Mr.S. Radhakrlshnan)

Versus :
Union Territory of Ldkshadweéb represented
by the Administrator gl J
Kavaratti Isldnd —- 682 555 s ;

The Director of Panchayath
Union Territory of Lakshadweep
Kavaratti I%land 682 555

The Senior Admlmstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of La <shadweep
Kavaratti [sland — 682 555%

The Principal "H‘i sl
Government Senior Secondary School
District Pcmchayat Chetlat Island

Union Territory of L akshadw ep. 682 554 Respondents

1 5l



87. 0A 904/2013 T EE

Kadeeja C.P
Cheriyapurakad _ _ , ~
Kalpeni Island C - Applicant

N e
4(By Advocate: Mr.K.B.Gangesh). . -
Versus

I.  The Administrator '
Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Oﬂ'cer R
Office of SubDivisional Ofﬂcer
I\alpem sland 682 554 . 0 J

3. The Dlrectox (Rural development)
Department of Rural Development
Administration of the Union Territory
‘of Lakshadweep, Kavaratti -~ 682 555 Respondents

(By Advocate: I\/lr.S;Radhakrishnari)

- 88.  0OA 905/2013

1. Abdul Khader C.
Chekkiriyammada House |
Agatti Island- - DF T

2. Bugar Jamhar T.P
Theklapura House N
Agatti Island _ 1' T Applicants

(By Ad vocate I\/Il K.B. (Jangesh) S
] :.‘~v. A

Versus [fl
Co i .'.‘f: 1 o

1. Ihe Admlmslralox N

Administration of the Union Temtory of Lakshadweep
- Kavaratti Island — 682 555 AL ) :
2. Dncctor of Panchayaths . I
Department of Panchayaths .

Administration of the Umon I"emtory of Lakshadweep
Kavaratti Island — 682 555 '



|
o
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i

PrOJect Manager i :
Desiccated Coconut Pdwder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti —682 555

The Deputy Drrector( dmn)

Lakshadweep Develop ment Corporatron
Kavaratti — 682 555 |

Village-(Dweep) PancHayath
Agatti Island represented by 1ts _
Executive Officer - 68LK|2 553

(By Advocate: Mr.S.Radhakrr_shpan) o

89.

I

1

OA 939/2013

Safiyullah K.C:+ - ; . ‘
Kuttiyachada House |
Kalpeni Island ; _

T -.
nij

. v Tk
Saifulla M.1 i I
Melaillam House |
Kalpeni Island v

ar

Kunhikoya M.V Co
Mathil Valiyammada House
Kalpeni Island -

Kidave K.O i
Kakkachiyoda House |
Kalpeni House

(By Advocate: Mr.K.B.GangéSh) | o

1.

Versus |,
oo

l;'. :

lr

H

The Administrator
Administration of the Wnion Terrrtory of Lakshadweep
Kavaratti Island — 682:*555
Director ofPanchayathé
Department of Panchayaths

Administration of the U Umon Territory of Lakshadweep
Kavaratti [sland — 682 555

Lakshadweep Bulldmg\ Deve lopment Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary - 682 555

f
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o
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Respondents

Applicants



4. The Technical Officer _
Lakshadweep Building Development Board
Kalpeni Island — 682 553

5. Village (Dweep) Panchayath -
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakfishnan)

90. OA942/2013

l. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House -
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4, Mohammed Fathahulla
Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator ,
Administration of the Union Territory of Lakshadweep
Kavaratti [sland — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

4. The Technical Officer - ‘
Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S Radhakrishnan)

91.

1.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union T emtory of Lakshadweep

P. Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Temtory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of' India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi~ 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive anin'eer
Department of Electricity
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep ' Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus
. The Administrator

Union Territory of Lakshadweep-
Kavaratti — 682 555 '

[\

Director (Rural Development)

Department of Rural Development

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. QA 1202/2013

I.  Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island '
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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. 3. Fareeda Beegum P.V

12\

~ Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House.
Kalpem [sland
Union Territory of Lakshadweep _ Applicants

(By Advocate: Mr.P.V.Mohénan)
Versus

]. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavarattl - 682 555

(O8]

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath 4
Kavaratti — 682 555 ' ' Respondents

(By Advocéte: Mr.S.Radhakrishnan)

94.  0.A No. 12252013

C.P. Showkathali,

S/0. Mohammed Koya _

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :
Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

. lhe Umon of India
Represented by the Secretary to
Government of India,

Ministry of Home Aftairs
New Delhi - 110 001.



AT e e e+ e e e+ i e s e
AP .. L :

22

[N

The Administrator
Union Territory of Lakshadweep ;
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. ' Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.KK.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
" This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the rcspohdents to regularize their services. In the case of a
few others who have beyn retrenched on completion of the period of engagement,

the prayer is for issuet\c} direction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed -already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those eases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Admim'strazor and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

1. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



3. Satya Prakash and Others Vs. State of Bihar and Others -
. (2010)4 SCC 179. K

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC' 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Induétries, Environment & Forests, | Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants. in OA
© 347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These embloyees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this |

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/dai1y-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or. regularizatidn unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the Statesv
must make only regular recruitments and appointments. It was further_
observed that it would be erroneous to merely consider equity for a handful
-of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
~compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons égainst
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
~question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R .N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. . A three judge Bench of fheﬁ-"Apcx Courtz in Official Liquidator Vs.
Dayanand & others had, after n(.)tici‘nyg:s_ome of thé judgments/orders of the
court which took a diffgren‘t view from the law settled in Umadevi,
observed that those cases weré\ illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the systém.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

~ held thus:-

" Long service by itself may not be a ground for directing

~ regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required 1o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the -
four corners of the delegated power by the authority
concerned.”

12.  In the .above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
C.handigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h\_’c:.'liﬁd that initial appointments of the appellants were made in gross |
violatiohi of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit prqvided in the Rules.



@ 3. [nNanjundappa (‘Supra)',"gt{hexApej‘X- Court had held thus:-

“If the appointment itself is- in infraction of the rules or if it is in
violation of the provisions “of the Constitution, illegality cannot be
regularzzed Ratification or regularization is possible of an act which

-~ is within the power and province of the authority, but there has been
some non-compliance'with procedure or manner which does not go
1o the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
mtroduce a new head of appointment in def iance of rules or it may
have the effect of semng at naught the rules :

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down
by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Admmlstratlon or the Village (Dweep) Panchayats/District Panchayats
have not shown any anxiety about the sad pllght of many of the employees
who have continued in service for one or two decades or sligh{ly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10 -
years of! service as indicated in Para 53 of the judgment in Umadevi

(Supra):at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applicétions have admittedl"y been working for a decade
or more with routine technical break of one or two days on completion of
89 daysf' It is true that the Administration or Panchayats may not require
 the services of quite a number of those employees throughout the year;, but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on.'its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of erﬁployees in  various
departm'entsf under them. It has been noticed that in some of the
depamﬁe'rits, the casual employees have been working apparently against

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administratidn is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show tvhat such posts are
“not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicahtsz “’f’i'ﬁave been engaged by Village (Dweep) Panchayats or District
Panchaya;t,l the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the’ tékshadweep Administration in granting thém temporary status .
under the Scheme for Temporary Status & Regularization introduced by
the Union-of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided te meet the additional expenditure and the
Society used to manage the -Seheme. Later, Island Councils were brought
into existence as per Island Counvcil Act. Still later, the Councils were

| abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during}
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this-
Tribunal were admittedly under the services of the Dweep Panchayat and.
they were 'being paid by the Panchayat from the fund available with it
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration

would adopt the Department of Personnel & Training Casual

Labourer (Grant of Temporary Status & Regularization) Scheme,

1998 and prescribe it prospectively to the Panchayats for granting

temporary status 1o casual labourers as per the parameters of the
 scheme.

b) The first respondent, i:e. the Union of India in the Ministry of .
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme 1o the Panchayats Jfor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayats-on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by' the Administration noticed that another Bench of this



‘

Tribunal in Original ApplicatibﬁS\;iNé.l297&(_:218 of 1998 had rejected an

identical relief claimed by some _o‘thler casual labourers, holding thus:-

21,
Court in O.P.No.28776/2001.

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these Q.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have conlinued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy.  The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported o be appoiniment orders and the subsequent service
certificates. We have good reason (o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

 In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient 1o give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
1o those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of UT. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted .to the Village/District
Panchayat for developmental purposes - towards expenditure on
account of wanton appointments of staff against posts néither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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122, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It Was further observed that the question of
absorption was a matter which the Panchéyat has to consider taking into
account its financial status and various other administrative policies_;. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats - for granting temporary status 1o
casual labourers. The direction given to the Panchayat not to effect
any appointments till - the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given o the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA4 820 of 2001 stands set aside.” .

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. |

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being made on  political basis  and some  of  the

disengagements/retrenchments also have political colours.
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5. In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Terri‘tory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hirAe and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are ﬁot vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27 Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, =~ water supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats bhave‘: the power to regularize or absorb casual
workérs, especially after-the introduction of the. Lakshadweep Panchayats
Regulations, 1994. The: learned counsel has invited our attention to
Articlue 234(g) and Article 40 of the Constitution of India in this context.
We d:b not propose to refer tovor deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision m Naderkoya (Supra), this Tribunal has no
jurisd;i’ction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
workiﬁg for more thar;:v 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
serviées cannot be dispensed with arbitrarily. It is further contended that
one sét of casual emp\lolyees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992)‘ 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in.servicve, albéit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or hon—Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been workirllg sirice 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

A
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When these cases had,come up’igfor "c'on’éide_ration before a Single

Bench (Judicial Member) on 3.7.2013, the f(')ll‘owing order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training er specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be éonsidered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

I}

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engagell for manual works. This list:may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years. of service.

(c) Those who have been engage‘d under one scheme or thé

_ other (other than those who have been engaged under the Mahatma

Gandhi national Rural Employment Guarantee Schemei (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who Comé under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, d/sengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue -and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardWIse//slandW/se) may ‘be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged. under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable . those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter grvmg them a notice of two
weeks before disengagement. - :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  _In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged. casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or(a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated.to be ITl), he - shall be re- -engaged before the
next date of hearing and conf/rmat/on given on the next date of
heanng '

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marke.d‘ as Annexure A5 to A8 in OA
300/2013. Apparehtly, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employeés who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Beneh'of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012', contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100,days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to éet their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or. that they were so
engaged after undergoing: regular selection process. In_ our view, the
Administration has been largely respon31b1e for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people mlg,ht
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or- ‘Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are d‘e‘stined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainlaﬁd also. The predicament of the islanders is understandable,
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual laboureré even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'bcing made, It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extrémely- essential and unavoidable) is streamlined so
as to avoid. unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the proj-ects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall: address: ' the issue relating to all these-employees: who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational q;ialiﬁcations etc. while  making

regular. recruitment.

35.  Original Application Nes. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagéments were made
by Panchayats, it is hcld that this Tribunal does not have jurisdiction -to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. 1 L S
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